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An..Act. to provide for the. conservation of ‘coal and make
further provision, for saféty in coal -mines:

BE.it :enacted-by Parliament as follows:—
1. Short-title--and::extent.—(1) “This -Act -may- be -called-.the Coal
Mines- (Conservation :and-'Safety)Act,. 1952.

(2) It extends to the wholé-of India exeeét ‘the State: of-: Jammu
andrKashmin.:

2. Déclaration as to expediéncy of centrol:’by=Central/Govern-

“.  ment.—Tt is hereby declared that it is expedient in-the public:interest

that the - Central:! Government -should.: take: under. its . control . the
regulation of coal mines:to the: extent: hereinafter. provided..

3. Definitions—In this - Act, unless the. context otherwise

requires,—
(a) “Board” means the Coal Board estabhshed undep section

4;. : , :
(b) “blending” means. the process of. intimately mixing -
different varieties.of-icoal ssor.as ta.proyvide .a mixture: which- on
carbonisation results in coke, which, in the opinion of the Board,
is suitable.for. being.used.in metallurgical. industries, partlculaxly
: m diron.'and: steel.industries;.

(c) “gpal” ‘includes coke-in -all -its forms

(d) “coklng -coal”’ ‘'means such- type -.0f- caal:: from- Whlch on
carqusatron coke:suitable; in: the- opinjon: of - the. Board;. for
* being used-in metallurgical « industries;: partlcularly in- iron_and
- steel industries, can-be prepareds. :
(e) “Chief-Inspector” and “Inspector” mean the persons. res-
pectively appointed as-the Chief Inspector.of Mines and Inspector
of ‘Miries sunder sub-section, (1)..of .section. 4 of the Indian Mines
Act, 1923 (IV of 1923) and the provisions of that Act shall apply
to: the.. Chief - Inspector. and to.all Inspectors while exercising
their powers.under:this. Act or the rules made’ thereunder;y

() “Fond’t ‘means:the": Coal Mines Safety and Conservation
Fund constituted- under sectIon 125 :

(9 “India? means.the. terrltory of .India excluding the vtate
of Jammu and Kashmlr,
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(h) “prescrlbed” means: prescrlbed by rules made under this
“Act; - -

_ (%) “soft coke” means ali c0ke which is unsuitable for being
used -in metallurgical 1ndustr1es -and “hard coke” means all coke
- which is not soft ¢oke; ¥

) “stowmg means the operation of filling with. sand or
any other material or Wluh both spaces left. under—ground in-a
coal mine by the extractiori of coal;

(k) “washing” means such a process or a co‘mbination”cf

" processes as-may be approved in this behalf by the Board by

which the whole or any part of the shaley -and mineral matter
found in the coal is removed therefrom;

~ (1) “agent”, “mine” and “owner” have the meanin'gé respec-
‘tively assigned to them in section 3 of the Indian Mlnes Act,
1923 (IV of. 1923).

4, Establishment of the Board—(l) There shall be estabhshed a
Board, to be called the Coal Board, and such Board shall be a body-
corporate havmg perpetual succession and a common seal and shall
by the said name sue and be sued

- .(2) The Board shall consist of a Chairman and such number of
other members, not exceeding six, as the Central Government may
think fit to appoint and the members (including the Chairman) shall

-hold office during the pleasure of the Central Government for any
period not exceeding five years and shall be e11g1ble for re- -appoint-
“ment:

Prov1ded that the Chairman ‘or any other member " 6f %he Board
may resign his office by giving notice in writing to the Céntral' Gov-
ernment and shall, on such resignation being "~ accepted by that
Government, be deemed to have vacated his office.

(3) No act or proceeding of the Board shall be invalid by reason
only of the existence of any vacancy amongst its members (including
the Chairman) or any defect in the constitution thereof

. 5. Functions of the Board.—(1) The Board may, for the purpose of

\ mamtenance of safety in coal mines or for conservatien-of coal,

- exercise such powers and discharge such duties as may be assigned
*. to.it by or under this Act. :

(2) The Central Government may, by general or’ speeial order
_delegate to the Board, subject to such conditions and limitations (i
“any) as may be specified in the order.. such of its powers and dutie:
under this ‘Act or under any other law for the time being in forc
.88 it may deem necessary for effectively ~dealing with- problem
'relatlng to safety in coal mines or conservat1on of coal and matter
connected therew;th or incidental theréto.: :
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" 6. Powers of the Board in executing operations.—(1) If in the
opinion of the Board, it is necessary or desirable that any measures,
including stowing, required in furtherance of the objects of this Act
should be undertaken ‘directly by the Board the Board may execute
or cause to be executed such measures under its own supervision.

(2) For the purposes of this section, the Board shall have the right
for itself and all persons employed in the execution of any work
undertaken under this: section to enter upon any property in which

- the work has to be done, and. to do therein all thmgs necessary for.

the execution of the work.

(3) No person shall obstruct or interfere with the execution of
any work undertaken under this section and no person shall remove

‘or tamper with any plant -or machinery or any stowing or other
‘materials used in the executlon of such work.

(4) Whoever contravenes the prov1s1ons of sub section (3) shall:
be punishable with imprisonment for a term which may extend to six

' '-months or with fine, or with both

Y . Powers of Central Government in respect of safety in coal

mines and conservatlon of coal.—(1) The Central Government. may,
for the purpose of maintenance of safety in coal mineg or for conser-.

- vation of-coal, -exercise such powers and take or cause to be taken “all

such measures* as it may deem necessary or proper or as may be

-'prescrlbed

1 Without prejudice to the generahty of the foregomg power, :
the Central Government may, by order in writing addressed to the ’
‘owner, agent or manager of a coal mine, require him to take such
. measures as it may think necessaty for the purpose of maintenance

of safety in coal mines or for conservation of coal, including— =

“(a) 1n any coal mine, stowing for safety, or

(b) without prejudice to any order under clause (a), in the
“case of any coal mine producing coking coal or producing -coal"
- which on beneficiation is likely to yield coking coal or producmg

coal suitable for blendlng, stowing for conservation; or

(c) washing of coal with a view to beneﬁc1at1ng and reducing

the ash contents of coal and improving its coking qua11t1es

8 Imposition of exeise dutles —(1) With effect from such date as
the Central Government may, by notification in the \Ofﬁc1al Gazette

appoint, there shall be levied and collected—

(a) on all coal raised and despatched, and on all coke manu-
factured and despatched, from the collieries in India, such duty

of excise not exceeding one rupee per ton as may be fixed from:
time to time by the Central Government by ndétification in the
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Ofﬁc1a1 Gazette, and different rates of duty. may be levied:on
different grades or descriptions- of coal or coker

. Provided that the «Central Government, may, by general-‘or -
special order, exempt any spec1a1 grade or grades or description
~of coal or coke from the levy of such duty of excise;

(b) on all' coking:coal raised and despatched from the col-
lieries in India, such additional duty of excise not exceeding five
rupees per ton in the case of coal of Selected Grade' A or Select-

© ed ‘Grade B, and not exceeding two rupees per:ton in.the case
of coal of Grade I, as may be fixed from. time to- time by the
 Central Government by notification in the Official Gazette.

- Explanation.—Coal of Selected Grade A, Selected -Grade B and

' Grade 1:means coal graded as such under the Colliery Control Order,
1945.

-(2)-'Where coking coal, in respect of which an additional. duty of
excise-has been levied and collected under clause.(b) of sub-section
(1), is despatched to any person for use in India and—

(a) the use of coking coal is, in the opinion of the Central
Goverriment, essential for carrying -on any - industrial or other
process in which such person is engaged; or

) (b) the despatch of the coking coal is made under the orders
" of “the "Board, although it was not spec1ﬁca11y 1ndented for:by
. sueh’ person;

then, the Central Government shall cause to be paid to that person ’
a: sum equivalent to the additional duty of excise-so collected on the
cokmg coal ‘received and: used by that person. -

(3) All notifications issued under this sectron shall be. laid, as -
s60n-as may be, before Parliament. . '

9. Imposition- of customs duty.—During the perlod in which any
duty of exciseis being levied -under section 8; the: Central: Govern-
menti may, by-notification in the Official Gazette 1mpose on all coal
(including: soft -and- hard coke) imported or brought into- India from
-any place outside India, a duty of customs (which-shall be in addition
to any duty of ‘customs for the time being.leviable under any other
law), at rates equivalent to the rates of duties of excise levied under
section - 8. : : '

" 10. Collection of excise duties.—The duties of excise levied under
section 8 -shall be. collected . by such agencies and in such manner
as may be prescribed. »

.11, Payment to the. Coal Board.—The Central Government may, .
“in: each financial year, pay to the Board a sum not exceeding the net’
_ proceeds (determined in such manner as may be prescribed) of the
. duties.of exeise .collected under section 8 durlng the precedmg finan-
_cial year.
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¢ 12..Money, received by the Board .to be credited to.the Fund.—(1)
The sum referred to in section 11 and. any other money received. by
the: Board. shall, be credited to a- Fund to be called the: Coal Mines
'Safety and Conservation Fund which shall be applied by the Board,

in such manner and subject-to such condltlons as may. be’ prescrlbed
to—

(a) meeting the expenses in connection with the administra-

J$ion of the Board and the furtherance of the ob]ects of this
CAct; '

.(b) the grant of stowing materials-and other as51stance for

stowing operatlons to the owners, agents or managers of coal
mines;

. (¢) the execution of stowing and other operatlons in further-
‘ance . of the objects of this Act;

(d) the prosecution of research work connected with. safety
-in_coal mines or conservatlon and utilisation of coal;

) (e)-meeting the cost of administering the ‘Fund- a-nd “the
.sexpenses..in. connection with Advisory: Committees;

(f) the grant to State Governments, research organisations,
- Jocal authorities and owners, agents or managers of: coal mines
. of .money in .aid of .any scheme approved by :the Central:-Goy-.
ernment in furtherance of the objects of this Act;

“(g) any other expenditure which the Central Governmen
-directs-to be- defrayed out of the Fund.

(2) The Board shall keep accounts of the Fund, and such accounts

,ueneral of Indla at such times and in such 1 manner as he deems fit
and the report of the Comptroller and Auditor- General of Indla
shall be laid, as soon as may be, before Parliament. -

13, Powers of Inspectors.—(l).»The Chief Inspector or any-Inspec-
" tor, may make such examination and inquiriés as he:‘thinks:fit in
dorder to ascertain whether the provisions of this' Act or-of any. rules
and -orders made thereunder are being complied with,

(2) The Chief Inspector or any Inspector may, with such assistants,
it any, as he ‘thinks fit, enter, inspect and examine. at any -time by
_-?day or night any coal mine in respect of which assistance is: béing,

or has been, given under this-Act, in order to aseertain the amoiint

of sand or other materials used in stowing in:the mine-6r to erisure
that stowing or -any other operation towards which assistance.may
‘»be granted under this :Act; has been, or is be1ng, done effectlvely

Provided that ‘the power conferred by this- sub-section shall not

“be exercised in such a manner as unreasonably to. lmpede or: obstruct
the working of the mine,.
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(3) Without prejudice to the provisions of section 19 ‘of . the
Indian Mines Act, 1923 (IV of 1923), the Chief Inspector or any °
Inspector may, by order in writing addressed to the oWner, agent
or manager of a coal mine, require him to take such protective
- Mmeasures, including stowing, in the mine as the Chief Inspector or
the Inspector may think necessary, if in the opmlon of the Chief
Inspector or Inspector—

A (a) the ektraction or reduction of pillars in any- part of the
mine is likely to cause the crushing of pillars or the premature
collapse of any part of the Worklngs or otherwise endanger
human life or the mine, or '

(b) adequate provision against the outbreak of fire or flooding .
has not been made by providing for the sealing off and isolation
of any part of the mine or for restricting the area that might
be affected by fire or flooding, as the case may be.

(4) ‘The powers -conferred on the Inspector under sub-sections
- (1), (2) and (3) may also be exercised by such officers of the Board
suitably qualified in this behalf as the Central Government may, by
not1ﬁcat10n in the Official Gazette, specify in this behalf :

.- 14. Application of Aet IV of 1923.—The provisions of sub-sections.
(3) to (6) (both inclusive) of section 19 of the Indian Mines Act, 1923.
(IV of 1923), shall apply to an order made urder sub-section (3) of
section 13 of this Act as they apply to an order made under sub-
section (2) of section 19 of that Act, and all the provisions of the
Indian Mines Act, 1923 [except sub-section (I) of section 11 thereof]
~affecting committees” appomted for the purposes of that ‘Act  or
relating to the disposal of references made to such committees, shallz
apply, so far as may be, to a committee appointed to inquire 1nto a
reference under this Act and to the dlsposal of such reference:.

Provided- that the power conferred by the proviso to sub—Sec’clon
(6) of the said section 19 to suspend the operation of a requisition .
under sub-section (1) of that section shall include a power similarly -
‘to suspend the operation of an order made under sub-section (3) of
section 13 of this Act. , _

15. Advisory Committees. ——(1) The Central Government may, by
notification in, the Official Gazette, constitute one or more Advisory
 Committees consisting of such number of persons and on such terms.
and conditions as may be prescribed.

(2) It shall be the duty of the Advisory Committees to advise
the Central Government or the Board in regard to any matter.con-’
nected with the administration of the Act in respect of which their
advice is sought by the Central Government, or, as the case may be,
by the Board.

~
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16. Protection of action taken in good faith.—No suit, prosecu-
tion or other legal proceedings shall lie against the Chairman or anv
other member of the Board or any officer thereof or any other person
in respect of anything which is in good falth done or 1ntended to

be dorie in pursuance of this Act or of any rules or orders made
thereunder.

~'17. Power to make rules.—(1) The Central Government may. by
notification in the Official Gazette and subject to the condition of

. previous publication, make rules to carry out the purposes of this
Act,

(2) Without prejudice to the generality of the foregomg power,

such rules may prov1de for all or any of the following matters
namely:—

(a) the measures to be taken for the purpose of mainten-
ance of safety in coal mines or for the conservation of coal;

(b) the levy, collection and payment of the dutiés of excise
and the imposition, collection and payment of the duty of cus-
toms; ;

- (¢) the appomtment and terms and condltlons of service of
the Chalrman and other members of the Board;

(d) the powers and functions of, and the conduct of busi-
ness by, the Board;

(e) the determination of the net proceeds of the duties of
excise for the purposes of section 11;
(f) the manner in which, and the conditions subject to
which, sums at the credit of the Coal Mines Safety and Con-
~ servation Fund may be apphed

(@ the form in which the accounts of the Fund shall be
kept; v
(h) the composition of any committee of inquiry which may
~ be appointed to inquire into a reference arising out of an order
passed under sub-section (3) of section 13, the technical quali-

" fications to be possessed by persons nominated thereto, and the
powers and duties of such t‘:ommlttee,

(1) the composition of Adv1sory Committees, their functions,
and the terms and conditions of service of members thereof;

(3) Tecruitment of officers and staff to be appointed by the
Board;

(k) any other matter which has to be, or may be, prescnbed
(3) Any rule made under the provisions of this Act may. provide

that the contravention thereof shall be punishable with imprisonment

for a term which may extend to three months, or w1th fine, or mt“
both.
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(4) All rules made under the provisions of this Act shall. be laxd-
as soon as may be, before Parliament.

. 18. Act to apply to Government coal mines, —ThlS Act applies alsv
to coal mines belonging to the Government

epe; gs— : 0al _Mines SafetL(.Siowmgl
Act, 1939 (XIX of 1939) and the Coal Mines (Conservation and Safety
Ordinance, 1952 (I of 1952) are hereljy repealed.

(¢2) No withstanding-such repea anything‘ done or ‘any actio
taken (ingluding any rules, notifications or orders made or issued) i
the exergise of any power conferfed by or under the said Act

émmfcd/,g}, Hl™ 36 @/ ‘/55’71, S 2 %%.YI
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